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MINSTRY OF FINANCE 

(DEPARTMENT OF REVENUE) 

(CENTRAL BOARD OF DIRECT TAX S) . 

NOTIFICATION 

New Delhi, the 1~une, 2018 

No. /2018 

INCOME-TAX · 

S.O. .~In exercise of the powers conferred by claus (iib) of the proviso .to section 193 of the Income-tax Act, 1961 (43 of 1961), t e Central Government hereby specifies the "Power Finance Corpo'ration Limit d 54EC Capital Gains. Bond" issued by Power Finance Corporation Limited for e purpose of the. said clause. 

Provided that the benefit under the said proviso shall b admissible in .the case of tra~sfer of such bonds by endorsement or delivery, only f the transferee informs · Power Finance· Corporation Limited by registered post wit n a period of sixty days of such transfer. · · · 

To 

The Manager, 
Government of India Press, 
Ring Road, Mayapuri, 
New Delhi-110054 
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